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IN THE CNTRIL ADMINILTR-TiVE TRIBUNLLUTTCK BFCH 

Original Application N0.488 of 1995 

Cuttack this the 27th day of September,1995 

Sa5hj. Dei & Others 	... 	Applicant(s) 

Versus 

	

Unjon of India & Others ... 	Re sponde nt (s) 

(FCR INSTRUCT ICtS) 

Whether it be referred to reporters or not 

Whether it be circulated to all the Benches of the ( 
Central Adminjstritjve Tribunals Or not 

—* 

lSTRiTIVE) 
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CENTRbL DM 	TRTiVE TRIBUNL:C1J.TTtCK BL.NCH 

Original Application NO.488 of 1995 

Cuttack this the 27th day of September,1995 

CORM; 

THE HONOURoBLL M.H.Rti jENDRk i:RAS41DdCMELR ( ~DM) 

Sashi Dej @ Naik 
Suresh Chandra Naik 

Sridhar Naik 

Si. No. 1 is the widow and 51.No.2 and 3 
are s°ns of Late Mnu Naik, Ex..afaiwala 
of .R.c.,Charbatja, Dist:Cuttack - 
at present resident of Khanduali Nuagan 
P.S .Bdramba, Dist.Cuttack 

0*0 	 Applicants 
By the advocate: C.4i.Rao 

S .K.Behera 
P.K.Saho 

Versus 

Union of India, represented by 
the Secretary, Departrrent of Cabinet 
4iffajrs, Cabinet Secretariat, 
New Delhi 
Director, Aviation Research Centre, 
East Block-V., R.K.Puram 
New Delhi-110066 

Deputy Director, 
Aviation Research Centre, 
Charbatia, DistzCuttack (Cissa) 

Respondents 
By the Advocate;Mr.Ashok Mishra, 

Sr.Standing Counsel (Central) 

.. . 
ORDER 

R.HãJEI()R* 	Z4MBERDMN) $ From the facts of the case it is 

seen that the 1st applicant, Smt.Sashi Dei, widow of late 

Mu Naik fornerly Safaiwala, 	Charbatia, deserves 
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consideration for a  suitable job. Her husband passed 

away on 14.5.1993 and since she has apparently been 

abandoned by her two elder sons, she is now unable 

to loo)ca fte r her own require rre nts as  we 11 as of the 

remaining younger son and three daughters. Considering 

the fact  that two of her sons have already failed to 

take care of her in any meaningful way, it would be 

desirable that she is herself provided employment in 

a suitable vaca r y by re lax  ing the age re str ict ions, 

if necessary. Shri Ashok Mishra, learned  Senior 

Standing Counsel, submitted on instruction that the 

case of the applicant No. 2(5hrJ. Suresh Chandpi Naik) 

is being considered for appointment as tj_Caft 

*ssistant. If he is eventually selected the case of 

the mother/widow need not be p.irsued. 

It is directed that one of the two applicants, 

i.e. applicant NOs. 1 or 2, rn1y be considered for a 

aiitable appointment, preferably, the widow herself, 

as per the rules of the departrrent and the provisions 

of the scheme relating to appointrint in relaxation of 

normal recruitment rules on extreme compassionate 

grounds, and IL 	4 11€ ap'Ucin 4o ecanStci?t&I 4râpfrnLn1'. 

Thus the Original Application is disposeL  of. 

No C Ost s. 
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